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Hence xxxxocx the OA has become '.‘L

- Shri V.K. Jain. counsel for the

Hccordingly. the OA. 13 dismissed as:

i -Shri- e.x Mishra on behal£ of Shri
R.S:s S:deiqui. learned counsel for the

. respondem:s. A;J)'
| ... The learned counsel for the applicant l’
has filed an order dated 2% 27.10% 2005
1esued by the respondents by which the 1
transfer order of ‘the appllcant has been -
Cancelled. The same: is taken on'record. '

nﬂ: uc tuous.,

infructuous. No costs. ‘
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S o , A (Mad‘an Mohan)
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